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[Shri. Kalyan Royl . -

it should be paid. So, my request to

Mr. Patel is that he should meet the
Union representatives and there
should not be any further delay in
paying the 15 per cent bonus and
starting negotiations with the Union.
Mr. Patel is here and he can say
‘something. . o

MR. CHAIRMAN: He has heard.

SHRI KALYAN ROY: Sir, if he
prefers to be silent on all issues ex-
cept the issue of non-payment of in-
come tax by Mr. Biju Patnaik, then
what to do.

SHRI N. K. BHATT (Madhya Pra-
desh): Sir, the position with regard
‘to the LIC employees is not at all
- difficult to understand. There was an

agreement which was arrived at in
1974 at the instance of the Govern-
ment of India and the Finance Minis-
ter had blessed it. Unfortunately this
‘agreement was annulled by an Act.
Now that the Janata ‘Government has
.committed that workers will get their
.bonus, in accordance with this agree-
ment they should be given their bonus
"~ and other fringe benefits which they
are committed to give. I have myself
written to the Finance Minister and
the Labour Minister for their inter-
vention. The workers have done their
utmost for the prosperity of this in-
dustry and if an honourable settle-
ment is not reached and if this agree-
ment is not honoured, then T am afraid
this unrest will spread to other finan-
cial institutions, banks and indusfries
like coal, mining and all industrial
establishments. In the interest of in-
dustrial peace in the country this set-
tlement is urgently required and
through you, Sir, 1 would urge upon
the Government to intervene before it
is too late because from tomorrow an
all-India agitation is going to start.
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SHRI C. P. MAJHI (Orissa): Mr.
Chairman, Sir, this Appropriation Bill
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actually deals with the expendituye
incurred in the year 1975.

[Mr. Deputy Chairman in the Chair]

" There is not much scope to speak on

this Appropriation Bill except to say
that the expenditure which was incur-
red in the year 1975 actually should
have hoon anticipated earlier before
the expenditure was incurred.

This is simply a Bill to regularise

"the expenditure and that too out of

Rs. 245 crores, Rs. 220 crores relate te
the expenditure on Debt Services
which i1s an inevitable expenditure.
Sir, thig Bill does not provide much
scope for me to say except to say that
the Government should have exercis-
ed monitoring of expenditure properly
so that such unforeseen expenditure
could have been very much avoided.

I want just to make a digression
from the scope of discussion by obser-
ving about the performance of the
Janata Party Government during the
last four months, because I was not
able to get an opportunity to speak
at the time when the Appropriation
Bill and the Finance Bill were discus-
sed in this House. So, when the Fin-
ance Minister is here, I woulg like to
make some observations regarding the
performance of the Janata Govern-
:lnent during the last four months.

Sir, after a long time, after 30 years,
this Janata Party Government has
come intp existence. It is really a
very great change in the country, a
historical change has taken place. Of
course, this change has taken place on
account of, may be, the mistakes which
we in the Congress Party committed
during our existence in the Govern-
ment, but during the last four months
the performance of the Janata Party
has not been able to inspire confidence
in the people in general and the Hari-
jans and Adivasis in particular. So
far, what has come to pass hak just
been a tall talk, Tall promises have
been made, but nothing categorical,
nothing concrete has come to pass.
As a matter of fact the growing un-
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employment, the price hike and all
other things are going out of their
control and the rumbling about these
things is being heard in the streets.
The Janata Party, it appears to me,
has become so bold and so proud that
they probably think that now since
they have destroyed the giant, they
could survive for all times to come.
In this connection, Sir, I would like
to say one thing. The Congress Party
which came into existence with the
blessings of Mahatma Gandhi, Jawa-
harlal Nehru, Sardar Patel could
administer the affairs of the country
for 30 years. It was very powerful,
but in a democracy people are more
powerful than the Parliament itself.
People can change the Government if
something goes wrong.

I only want to say that we have
been indulging in so much of tall talk
that we are not looking into the actual
things. Sir, T belong to an area which
is very much backward and I belong
to a community which is still very
much behind. I would only ask the
Finance Minister to make some provi-
sion for those backward areas and
also for backward communities, We
had made several proposals for those
areas when the previous Government
was in position. All of a sudden, when
the Janata Government came into
power, whatever the previous Govern-
ment wanted to do has been put in
oblivion and something new is held
out. If we will be simply just making
a start, then again if some new Gov-
ernment comes and once again we
start, we will really not be doing any-
thing for the benefit of the country as
a whole. Sir, when the previous Gov-
ernment was there in the Siate of
Orissa, we proposed to have a ferro-
vanadium plant 'n the district of
Mayurbhunj. And this had actually
made a headway and we were about
to start doing it. The Ministry of
Steel and Mines was busy with pro-
cessing the proposal and it was to
pass through the Public Investment
Board. But it stopped there. Now
the Minister of Steel and Mines has
started talking about the new coal-
based stee] Plant. Sir, I know these
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things are mnot within the scope
of this  Appropriation Bill, but
I only want to impress up-

on the Finance Minister that when-
ever we want to do a thing, let us not
ignore the things which have already
been started and start doing something
new. My only point is that if we
could create some infra-structure in
those backward areas, it would very
much help the people there, and they
could be relieved of the life of the
beasts of burden that they are lead-
ing, :

I would, once ég.’iin,”urge upon the
Finance Minister to consider all thege
points so that the backward areas and
backward communities—about which
he has spoken in his budget speech—
would be taken care of. So long they
have not been given any special atten-
tion to these areas I would request
the Finance Minister to take care of
all these things. With these few
words, Sir, I finish.

ft Wtew aremw far (Tagie) ™+
SuaTIfa wERd, fafranr s foer
A fowr Wl S F gaw § A
Tt & o 7' F @ § gvaferd g0
AR TO AT 1HH E FGT 2, W
TE ATEAR F F gL FT A AW
F AN T TEOTET F1HIT ATFE FIAT
=g R famw #% 3w F 60 FUT
JAE F S AOE AT A off
T ST Jg T a<F 1o gf ¥ swy
ST ITRT YA off THF AR F AT
ST | W ST § R 30 a9 & arg
TF Y GYFIT 58 I ¥ &+ M g
rafas & & 59 #1790 g
FEr & A fafaw &=t § 5% AW
THHIE FIA & (5 98 I 989 ¥V G
J SUTET H=BT T FF TF ILTETT
Jor FOM | 51T 3G fF worfaw o
¥, miow &g ¥, amarfos a9 o, @
F g ¥, 7 g fai d A wy
fomama aft 5 3o 77 #mw g0
T @ aw g o & 5

.o,

4
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[t sfrew Ao fag|

W 4 AL TW TR F ASH HI
g3 &Y TR, qq A1 T qIHTC AT TBH
Wt o A g &, At sy aw w1
3 FTAHY 34 &1 # IIMET F Y
Falffem marn A F oA &
qTE I FTH 9T q  SUTET ST AT
T ¥ growr 79re; 5 oedifow g
¥t & gar wrar § P ag Sar ardf
Fr A g F4r AT fasfr qefr w9
qeE A1 HY AT HIEHT F4T A7 WHTAT
T F FRAWT A S AT AT JHHT
oF gar foa 9w #X W F oamn
71T 2 foF IUY UE FEET A% AT
& “wdl £t g2, FG F7 AT, WAHAT
§ FAAT LTV T OF AT T
0w & fageq ¥ orm =fge @ =g
TE AT WX 9ar wrEw gan @
waaRaTfRar #7 TRAMT A oawg q
U THT 9 7T | ¥ 1 fage & grar
g 1 & ara g B wan avef & ot o
§ 9 foae & wramcarsr £ & agr
faer & 7 g3eg o7 | faum gwT ®
& Faty & fag grafr T747 J1aw &,
53T 6 a8 & fad, a4 qver o 4@y
gu ¥, oy & foaw fF g a7 &
®E AAGAT EY TE 97, FATT TEVE
¥ F far agw 93 ¥ 1 S gASaT
waar Tl & gewy § 4 TEIEr A9
agd S ¥ | fFE " 7 e 1 w
FATE FT I GT @ § I H
HTET @ F a9 Fd § u fow
_ AT X g¥ AT § Aatw saw! 7 forrer
T B §, AT TG FL AR §
agl ag g9a @Y, AfEw ¥ 39 @ =
fox qafay s wgm g 5 foa
AN A g agd fagy, T W@ far
R fuw @ & gewr @ w@ a
TE AT F SAAT 4T F IEIRER

T TF HIT 9! & arforar F9T FT A
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qA | T9HT gEgEfaar & wfate
FYT AT FET 9T FHFAT & | FAT TqE FIS
e ToAlfas faare 9w &y S
FFdT § | FAG 7 A9 G aF g9 9
#gEu Y ¥ 59 3w F fei o
fagrer 1 @gg =eer A8 @7 B
IqF wug | Afew #7399 et F
#HY & FTg WY | AT FI AT IGT qAF
FFT T ISTE YO FLAT AU AT
ag dg7 g1 wfgy o1 T forewr gw
faqer # Sy @wr 93 § SA artuar A
o g1 St | afF et & aew
gON Srafs *1E FAeWT I qT W9
FY HIT § 7T TG g @8 ) Tg W
#1 aerifas feafa &1 g 919 €1

g wifae feafa &1 g ghean -
afgs da Fdwm aew g @ =
e SO gL EST g1 v § 1 18 afgw
qITA TG FA A O @ R | wnfuw
qarer qAHas qarsl § sfas wfeq
21 3@ Ha ¥ FIX 7AT 3 FEFA H1T
F qrg AEY & 1 AT 98T g1 @7 a1 9EY
A I TGT & AL AT TF TF sfeeqwar
FT FTATIT GAT & AT § 1 J9 QST
AT Yl & 3@ g a3-9€ IAWT
#, Fr-Fr@e@l ¥ oF wraifns g
&) a8 gaTd sfawwmi ¥ swmfa
& R AW ¥ F3T qEAIS agar o @
2 | 9 g« 3@ wT 997 @A g fF o -
afgs garer IAHRT FA FEH T QST
FA F &, TS YA ¥F, 97U g
T &, AEHLT I F, I AT qIT qIH
qTEIE arq A DAAwmy g7 aIHIT #y
FTAT IR A7 ag FEr gur W Uy
VY, FILT, FFT HIX Taeey 77fe &
gat § F1§ S FEUFA TA AL WG
H AT AT ART HTAT

s, & Q& T & AT §
g7 I & A frwer zam g, oY
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WIET ATTIL FFATAT & | 20 FAT FTUFA
¥ faafaar § a6y graow g7 9T g,
g FT T4q ghea oiv mfeanfadt
F g9 & fag aga & wfafer s™
BAT 9T Fwl GfERT @t 9Hm &
T | wifear & N oo Ay g6,
I WIS, ATIN IGT g7 fF ag
qIEIT AT q9T NI TI7 & A qg a1
[ Y AT EY | HAET GF F ;Y
gy fF 99 (ST ag 9% 1400 @
HT AAT & | AT HITSAT FI FHA & (6
g7 3AFT wwra faer aafey & mfas
T IT TIqT FAIT | AT AT wgraa
F oTH § U A< Rt g T ar e
w7 A AT A7 A1 R Araw v gEw
AW FEA ArAT AT & | qE SAraT A
IQFN (AWM I QAT FF AATAS
20 TET FTHT F FIL 953 I AR
S9 # we 7% fefgw afagew 7
I Fo8T &19 fFar | &t T 599
w1 feat & g uw wgg v g A
off | rEAT A oY THRT FTEAT KT TE
I a7 ¥ feqgw ¥ @ §F myrowy g
TEATE | T§ 20 AR, 1976 FT 8,
Z@F O 17 g ATTAV §IE FT FET
2 oY ga ST WSF 47 | AT ¥
FF FAMAT FIGT AT A I ZATH
g% wWow & faegd w0 q9T gAn
o7 | AfFT qq g v AT A& IAA
gz Faq fwar 1+ Fow, graTRErAr
F 9FT feeq faar § QY ATTEw Ag
F gz FF T9 0@ F1 | H qOO07 AT

g
“Narain Sau confesses that had it
not been for Prime Minister Tndira
Gandhi’s 20-point Programme, he
would have never thought of return-
ing the surplus land and would have
never worried about the poor.”

g HATH T ¥ AT | AT GFL 3@
o5 | oy g R e A g 1 AR
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Tk & fHe 9dY avg § o W &Y
TE oY, Y 99 aie 77 A9, giemt
o) mfzarfeat  #1 3| TWRT &
Jzgw FT foar T & | WA d9i
gz &L A T & T T FRA &
f& 14 & T@e 7€, 28 W 9@ I
AR | W 34T FAG F AFE L
agi 6 ¥ Fqrd &y wos 9@l F
ATH ¥ "EFT OF & 917 § B g
# Gar fFaT | TEY T FATT ZIN
T AEY ] | AMTHT TH GATE AT
fr oo qug @A @ wda ar FO9
T ar 30 A & A fEET, Wt
30 WX W AT TG FT AT | AW
A FIME I W | IS AW
S AW # A ey qar den fE
fre @ ¥ HET T g\
Irafa AEEd, HOE  WTEAW
§ & FOPIR & TEAT Jrgan g 9 aw
g F FIEXA ATy, SE T P
Frag nOEr ®1 Tga fAw | i T
#r Frffaer sa 3w § & 9 g e
T wE | JATSAE TR, AT AW FE
Firqfoz & QO §, T AAEE T
A & | AT F aTE agd AL EAH
FQA s fqqsuasaaa g g | #39
fqwe ge gAH AV @@ AN FEA
Jraar § | IEEOTEET ey ferer
T XA TG AT FEAT =TEAT G A
S fa7 agy =gt wor av ) feafa
qdy warF & FF o gAER § o
gfiz o fras oo i A gard 7
21 @) | FE AR § wg IHGHT F
ot g § Tawr B qET FT A
qrg &, a5 o 7 g 1 AW AEE BT
axE gt oft afa et IfeE ®
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[t st 1o fag)

FT TG AU GEA FT F47 Sfaey
g, ¥w AL K T ATAT ) FHIH
s H o axm weRd @ feafg 2
qerrd forer § sigw= frafa dmrgr ad &)
zas fada fagiv @< & S A
£ M qEFTA T §, T A IHFT
?E T AR v w5 oA o
TEad FT feRiaTsseT & ™ g
agt 9% o =afwr 1 e &l Famn
T § AR qET AT AEHT & | w0
@fmy  wmfet § 55 aga 78
g afew fer v o i< aee S
S A% a7 fear s & | a8 S1F ey
g ofefE & ganfas & same
gy =ifgm 1 =gt 9T wgo Sto &
qIAT ST @I § AT T AFIET F
faeTs FAAEd W 99 @ g | ST
FT AT AT FGT T FAT MY,
a1 faars 7t A T ) A Fy
1 queam & wfw fow aw@ & smrew
w1 St dur wwed e 96
e | feRFaem A gr s e fF

The Law and order situation
in. Bihar is not good.

g TTEF W fear F fX0E € | iy
F TG AT TAF | & wwifa ¥
feafa G 2 7€ § | TEer mwifa #v
FTATITU | AN HT gL T 28 TG FT
W Ear § fF oar a8 w3 =17
e fom sy 1 & wwear § R oS
ST FY T B AT 375 FT GEHTL G,
IAH qEE UEA FA [ AT
F1 feufa #1 S T9@ w@AT = MlRYYT )
T FIS FTER FET HIT TG99 FY
feafy Y 9% =i @ away & ar 98
@ wfas (AT aF 980 9 q9hady 2 |
AITHT  AAT Tq TG BT JEFTA &R0
fr fagre d ey gfafafeat gixamw
TZ IE qC § | g9 gwita § | Hfeww
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FTAOT F B AT AT F AL A
¥4 gl AT WTAT ¥ AT ISAT

a7 | I8 TR A AF gA TG T & |
ST 9t # dfewr 3@ AweaT &
fFe 79X ¥ @ T WRE AT T ITA
FRH T F &, TqHT A TF IagIT
FA7 ATEAT | 4% WY e A 3
¥ dro #ro ity Fy fE frepelt & 4
THRT FIST-AT TTAT F AR TFH

WWT'&'—*

“Curiously, some Ministers, unable
to find solutions to the problems
facing them, are resorting to gim-
micks. For instance, the Health
Minister, Mr. Jabir Hussain, joined
a dharne of the students of the Gov-
ernment Medical Colleges. He met
the students. But after listening to
their demands, he said that since he
could not accede to these he would
join the dharna.”

I AT TF gL A &1 a7 off gfag—

“Senior officers too are not happy
with the way some Ministers func-
tion. It is said, for instance, that
the Finance Minister, Mr. Kailasha-
pati Mishra, does not go through
the files. He summons senior offi-
cials at short notice and at frequent
intervals to read out to him the
papers submitteq to him. Some
Ministers have cut a sorry figure in
the Assembly, having failed to do
their home work.”

& 7g FgT e g F 5@ A ¥ Ay
FTH FAAT | 9gT HIT F I1T AT TV
Tfeger & srar 9Tt w97 ¥ Ay § Wy
O M FUT 3 F ®T7 F qTOHT
uF var faQe qur faer § foos aar
T TYFT THATHF TR 37 T A4
frar & T 9T a5 T 7y aF w1
gaT w9 T T  fomd s i
FR A AT €Y g1 WORT NI
Aage faar g | sfaswim Toat iz e
H gmE G & | WD WA AT



209

quEmi # g T A Do ww;y
=rfgu | AfFR w1 FEE & s
¥ w gu § #WY FE ae a7 e
A A e gU &\ gEA AT g AT
wF @ 1967 ¥ fagw ¥ wemwm
JE & AT § faefreelt gTRTT At
T I TF qE-E 4 3o e g
[T a1 | AfFA D A /G F AT AR
T A TE @ HY Ao 78 gu
& 10 7EA FTT 98 FIFTT AW ALY A9
a%y | IfFw  AF g § ar 98
T ST AEY & | UTST ZATS, ATHT 397
FY 60 FUT FTAT FT AT & | § Frgar
g FF =T v Faw 33 AT 3 foir
F o gfuwrfet &1 o s
g | wfaw g § A amres a9
¥ S FTT GTEIT A aE A BB R
ITET AT F TAT FEIAT AT GO GHT
IEY F AT ATTAT | AGT A AAAT FOS
FY FTHN 741 g1 TAT & | {Tws gq
97 S e f5g s ) ¥ A e
ot gu adr & | gaTe fader st gr
fres gu &N 9T ST HATAR § ]
§ 9=y w4t § 39

. 3
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I1P. M.

{ﬂ"rﬁ"mmwmﬁml
zafud & g ¥ wqAw w6

wean § {5 fom Fra & fad gy

dse Prem 3, W T w7 ¥ AR -

AT & H1 IR FANT AW F THEALRL
FT qura T #T I A7 aHeari
& ES) FLN oo N
o goEwmafy . g A FEEEY
2 awas & foa wafm st g

[

one of the clock, . 4

——

The House reassembled after lunch
at four minutes past two of the clock,

Mr. Deputy Chairman in the Chair

FT ARl FEAT |

The House then adjourned
for lunch at one minute past

[3 AUG. 1977 ]
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»t ARTAT SATE ME (IR :
A, @ Ao fast & wda &
§ 1T a1q Fg¥ ¥ @Y FARF § 7
T Wt favw feafr v @ S R,
IqF q99 § Y FT AW fewmr
HTEAT § | SO GRW H UAT & g 91
ST agT agioT AT qEy weAr 9 qv I,
afgaz & TeaiE wfadr 7 e
% faan fox agmon S & s=fwr 2w
F fau wgr wam A=t faaor far @y
SR o R
T ) AT q9r &Y feafa FweE H R0
Fated ¥ 6-7 wfqat § ww ¥ feor
g MY a8t & wEg welt WY uF I &
fagare @1 43 § | g4 foafa & srema®
BT T o7 o WA aw agl Frea
FX AR T30 IO v F fau wegnfy
AT AT FH agh Taa Fa | AT
T od W H FEAT e § A1 7wt &
4—5 #iaEt 7 98 AT AT § A
AT & gy ¥ R qIgd e A
TR & 98 9% g gu Y oA
Tge faar | gaT @Y AG afer woAr
9E BN ¥ UF 21 fad agd Sre it A
FA T F St Wl mE F o9 T
fo  3EdwT & <2 & Sw ufad) ) g|E
feafam s fear | TaqT w1 ag 10 aga
Y Tt FR T & fawg
T WX 95T &7 wfa A 97 | safan,
YA, FATEF & 45 Afadl (FFqF) -
7 ITH FET At fAear FY | A @0 §
fF WTEa G 39 WINS 9T 5T 2 |

W’;\'ﬂﬁ% vﬁ g faww ==
THY § JEHT HIT T T &7 faemw
=TEAT § | 98 AT 28 7w ¥ Fgdy g

AP N THATE | gL ATEIqEAT

727 ¢ (% dEd fu £\ % e
AT @ E 1 G X §9 ST R o
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[4Y arEEaT T ave v

s Rty oy € afE g &
yara #] Fifoet & aradg, faa we
i & fada F R IFBE & A,
ATQTA A FT AT STARAfT FT
FAF AT 47 AFE AT (a1 FEA
F araqE, IAET FISAEAT F1 gL K
F qraae (Interruptions) Sy gﬁm,
TA wak aagz  fF e oA
wrafifa § g AEd g, 9 e
T4 & qEvE  F 69 ag qetd &
T G, Fwd, ofiay agdr 9 &
# A zaE araas F wEa & A
g1 g & uw g dfxw gua W e,
Frwd agdr w1 @ &, zafae § Fivw
¥ odw & agw e ooaw § i AT e
g WET g4 HOdr A AgT %O
AT FT AT I EAT |

211

SHRI SRIMAN PRAFULLA
GOSWAMI (Assam): You are speak-
ing on the Appropriation Bill. Do not
speak irrelevant things.

SHRI NAGESHWAR PRASAD
SHAHI; What I say is very much
relevant tg the Appropriation Bill.

SHRI PIARE LALL KUREEL urf
PIARE LALIL. TALIB (Uttar Pra-
desh): You have joined a Party which
is nothing but a conglomeration of
various groups. It is not a Party at all
because it has no ideology.

SHRI NAGESHWAR PRASAD
SHAHI: It is your Party which has
pro-Indira group and anti-Indira
group.

sftadt grfwat gataeeng (ITTsA) ¢
#a g F ATAAT ;Y ATAEG FT

®REN

=t AR w_E @ o gafao
gravfa wERT & aF o frdew
F& {6 77 o g R AR A =

[ RAJYA SABHA ]
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F | T4 qAF ATA9E FIQ qgAt oA G
§ 1 & faw ag Fgm agar @1 5 o«
ST &9 & Wewe § ug Javany &t 5
T HIHSE AT AT qGT AR A
I7% FEATE q&T F3I9 IT1 AT TFA 8 |

) @R ww Fha 96 arfew
Jergq A1 feT 1 i @Y sfeeme €w
2 e @ Fut, w-AT AfEy gar |y

w1 AWTAT qqTE WG FO JEA
d 93 3@ wFT g AN WW AR
B3 41 ¥ agy §3 F@  wFAT
g1 zafsw oT wiw wW. . . .
¥ »fwq, & 98 Fgar agar § f& o
AT 9 F wemE F I FaTEAy &Y,
TET gEET & AT TF GATL AT
Al § IF YARAT & fF s gw
faaw 7 #% fof drm F1 sEqw w7
9%, 3 gAY =R §9 5 suwefy
T ¥ guEdr 79 TS Hix Sunafat
q 1 AT AF FAT (¥ TR, GARVIRF AT
SIEGE R R G R LE R
FT Qe T Tr 41 1§ qry |
IR FEAT A& FT | AfH e,
T NG WAT FT AT FT IAF FIT
HET A GR, TT § e & fgq #v
AT A3 FET LT 9T § Faa gy
FT TET HAATAT JTH1E o7 Q@A &Y
IgF amy fagwar 1 feafa gnir fiF
qg 39 ATl & faemw aed & q%7
FIH I |

qraq, § 37 amfEl ¥ dan
¥ FE ARAE L.

St AR A FOR I arfe ¢
FAHA ARG a9 S S § |

oft SR wAFT (ST NR) ; owH
T AT § A% FEd g

ot AT ¥AQ T : F R
it & A TwSEr ¥ syeren gady
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FTT ST Y AEY § 1 $ A AATH €Y @
? THWEr ¥ (Interruptions)

N AR W FOS 9% arfew -
T Ao Vo ATSo Y ga i 2
fae & % @ A freeare 7T F
AT ¥ gITE FATT  gar
FT faw &

st gt gatasang
F1 9% FIfoQ

THIAEY

Y AATAT FATT ATEY « Pyt Tty
F 37 st #) 3y fHar o a%an
&1 F wgw v 2@r € =we B faw fem
TATTEY 9T g @ ¥ 2 47 3 faw
qg & MY § TF FHMT ¥ 4T Q¥
TF JET T FWT Iq JFEER A
95 %o AR, AT o TI4T ALY 91 gAfAQ
¥4 Iq faq 7F @der | gaw g
i F da-are faw w3 g &
ZM IE T 102F¥o0 WA 7 %o TH
Fgr faq 1 A7 qut ag 96T ? SF A F,
HKAAT F aTA agT fEar | Y T FIAT F
FAS G AV | GIAF-GIAT F I8 I
1970 & FAF gz faFmar) &
FETAZ AN 1970 FT FWT &, HITIH Fg
WA Iy ¥ gw a@gr fyan
Ffg®we 9g4 TFe fFar fF am
IAT AT | WX TgA FT ATAT Tg
& fF sarardy @t w9 JaT & g @
AT TG W@AT g 1 ARy a9 Ar
fa® g FTAT F——ATSHTAT TAT FHTTT,
AAAT FT WG FAT X ITFT §6
fgear qarmi &1 q@e ¥ @ [ |
gg €87 T 3T F I T @I 2
HT g &7 3@ I F It FT
TET & | 9 JAaT FT WY FL F q4T
TFIT T | AT q7 AT g AATHT
FY TTHE § TG FTIAFTHE 8T FLIWT |
¥ ooy ® ag Fgm Agar § fr 3w
W & syrarfeat F mwraww F ag @nfeq
F¢ faar & fF 3 F9« g&dr F7 AT
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T & 1| F &Y 5w ag Fg #1 SACE
f Stra & IoanT &t foraw T a=t 2, 98
T amfai & gy ¥ 7w g
IF ¥ F AT AL AFT IJAFT
T /I qgHTY q1eqH F favan 10 )
I FF ¢ ATAreat F gy # fefesgma
foew w@m, w7 ax fF faaor #
JuTel §F g9 § @l a9 aF 8
MEw F @A AR YA AT 7O
F{ =g faw war s #¥, sy
VAT FT FI1E T IT F FI AGF A0
%ﬁﬁﬁiw%fﬁm\mm
FE ST G l g

sﬂrﬁ,&eeﬁmﬁf HIS FgT JI<H
ATy § AT T & /g AW AT
A AT FT GHIA F @ A1
HTST A ST 9T o7 faredr 3 & fw e
T &Y a1 w oww ) oxg 4
#E|r 1 WIOT JTEd E ST HET &
AT HIT gAY TET &7 GAQ 7GY |
AFGIA FHTC FT IEFT FAAN FAT
qIT | HEA_AIETC FT g A I@AT
grm f o guet wgufa & €S9 A
AT 8 | SAIT AT AR ST FE AT
fael & wifes € 99 &y 11 faeAl &
FAT OF FUT g FAUT TQAT IAT
frareY ST wergRd w7 avEy g, afee
gaFr  fradr a8) &Y uret g "
¥ uw ¥ gW Fga ¢ F w7 Ag 9
F1 firtgaTe #La, ¥ AET 99 F1 Wt
F1 qEw FQ A1 98 FEA & fw faset &
g &1 fpar afefede ad e
FifF 9&T TG §9g TWE F ¥,
feer-area & | o wiE Y ST H"
qrdf & weq AITHI 1 qFEET TFH A
g\ wfew ag @A Aogd FY oA, =
fraral ®Y Y | ST T 9T FT TFAT

TTFTAEEA T AT FT I A G |

TH AT FT el F qT AEAT S
HX o9 AN SG@rfadl F §a
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[+ AmTeaT SaTg WAt
FELITH W AT G A wedd
grer Y frarer &, S 939 Y g A
faar A" § a7 % o= s ) faselr
FT FET ATA AT IAT FY HIT FT 3G
g AT AT F AwT § w9 fF
frama A g FAaT oA o faser
& faa su qua fawar aegs F FT@Em
#1778 &7 FY r afve & fgara & faseir
gt # w1 fgm S gwmr
T IACTIW H AL IERT TATT GHG
. @A ug S aar fFararfeew @
g0 AT I TG ISATAT & TR HIT
agi ax aT ¥ fager =@ Swaer o
Wt fgm s9 At o 99 #
fowet faatfge a & i &1 Tl
faelt 1 ag fawar F1 At qma &
FH IM I ATH T AT TTIL
faze ares ¥ g At & a1 fawar
1T 3T CHE F faars 9T FC § )
qAFT T qUS FTT@T H (AT FL IT
F AT FRTO grgd €@THT W E
MTTT FHEF LT & | 5T o =]
ST AW F IgAREfaat & 90T fawreft
farg #1-18 FUT AT THEAT &
s f& fawelt fm & @99 9gd
aifus Hwe ¥ T W &
arsr ol @gr ¥ sAEEfaEt IX I AT
18 FUT THAT TTET § HIT TG ®AT T
I Fifoe & srawE Ag T W R |
M H g 19 FUS A daw @@
age * g aEr g 1 S fopad
# FHAES Z6T § AT T gEEE 99
Ty & W Fgt ¥ 2 gy A 9 & 7Y
® yET Fy fAaar § gowr ot anr
ST 1 g1 3 SRt & Aty gy
§ER 3T I ARG FET AT AR
fa welt St 31 =@ 7 & FF AW
g fF 9 T a9 Awel ¥ gge ¥
AT FF HIT WX AT & qAv
ST & F 919 grewre § g 1 A,
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e FY AgE & A F F7 gw AW ¥
FET AV HAT wglRm A ug T & fF
50 T 3@ & e fakar &1\ 9
¥ T § AFT T F qfecdAw JFET A
T T ST GFAT | ITFET T
FT 39 FT GET AIEET T34 T ST
AFAT 1 FE FOW AL & fw e 3g
AT FFT FIEGT AGT FT AT FFAT
T A K WE AT § W GEHT
afafaa § | 39 afafadt & wreaw &
AR T[T AT F AEAR § A,
frgt &7 &, et HiT 3o avg FT gE
=yt & faqeer fEor s wwar &0
W & wieaw ¥ faam #@ ¥ Aw
qaral &Y mfgs feafa WY Sk gRir A2
qgwTL afafaat W@ A R MT 37
it &7 fagor W SamErd @ g
TR FT STEANTIET T IqASY
Zar QT | AfET =Ty TN afE-
me E, Iafy 1aq mfsdmEA §
fF FEEr § F1E @R IAF Gy
BIBIT TE FL FEAr g | T &Y
BET-BTT I 9T T I § T ITOq
g & A% & wEaiw € 98 3T @
3§ 1 98 L ITHIT T 99 S § |
Tty & Fgar arg f fameor qorey
AT g2 g | AT & g § AF9
TEIEET & gTT W WL qEHIQ qiafaqy
F T AT ENT | T AT TEf
TRt g o Swar swd @y @ ar
SUFOfEEl T wmaat F T ¥
ooz &1 9 g g@ F & AT
gRIT TRT a8 5 9T FY S Wi &
T UAMT 10 T F fqg 7 & AT 5
AT & AT MAT ST Fg 1= & 3qHT
FTFETE | W g o swar
¥ g N 2 famr oo, symorfeEt & grw
¥ fre @ qumat & g w2 faan
T @Y 5 |TA 10 A AT Ao AT
FT HIT A FQ qEf ¥ Aam F
ary frar &, < oven s e FEE
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qEt F JAar & g A g, 7w 25
I TF FAAT SART KX AT IS F
IR A S o R

SHRI SANTOSH KUMAR SAHU
(Orissa): Mr. Deputy Chairman, Sir,
this Appropriation Bill is a Bill which
has come before the House for con-
sideration in connection with the
amounts which have been spent in
the year 1975. Two jtems have been
brought out. One comes under the
Defence Services Pension Scheme
and the other ig regarding repayment
of debts. This amount hag come to
this House hecause it is more than
what was anticipated in that year’s
budget and there is nothing wrong
in meeting it from the Consolidated
Fund. The other thing is the repay-
ment of debts. It ig natural that a
Government which is committed to
create a new socia] order ang a new
economic order for the betterment of
the common people has to take re-
course to deficit-financing  and
borrowings for creating a new socio-
economic order and for creating
infra-strueture 1like railways, new
irrigation potentialities, power gene-
ration. etc. It has to spend more to
cater to the mneeds of the poor
people. While we are discussing this
it is very natural that we have to

consider the basic approach at that
time. Is there any change? Are we
facing some difficulties in the new
fisca]l policies which have been for-

mulated by the new Government. The
main problem of the Indian economy
ang our fiscal policies is the eradica-
con of poverty and creating a new
so'cial order and gpportur’ ieg of em-
ploymeni. Sir I would line to submit
humbly to the hon. Finance Minister
through you that alhough a lot of
stones have been thrown on the party
which was in power, many of our
friends who are sitting on the oppo-
site benches—not all, 1 entirely
also responsible for the
philosophv of creating a new econo-
mic order ang social order without
which the maladies of the Indian
economy cannot be solved. While
coming tn this point, I would like to
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submit that during the discussions on
the Financial Bill which came before
this House and the Parliament, we
have been seeing that a twist has
been made from the policies of creat-
ing a new socio-economic order. We
find that there are different state-
ments made by different Ministers
on different polices. We find that
there are discrepancieg also. Sg it
raises a natural doubt not only in
my mind but also in the minds of

the general people of the country.
about the new policies. Are the
fiscal policles going to favour the
capitalists in the country or the

small common man? Thig is a very
pertinent question about which every
man thinks. I will just analyse the
different voints. Sir, we know that
the new Minister of Industries is a
great socialist thinker. He has been
telling very often that we must see
that the big houses do not grow and
there should not be any preference
for capital intensive industries in this
country to grow. But in the Finance
Bill, we see that we have given them
more scope for investment of capital.
That is how we have provided for the
investment allowance in certain formg
in this Bill. Then, Sir, if we think
of the rura} development which
shoulg he taken wup as the first
priority, what is the new irrigation

potentialitv that we are going to
create? What is the anicipated ex-
penditure for this purpose in the

Budget? Sir, we can say that deficit
financing helps inflation. It is true
that in certain areas, it helps infla-

tion. But, Sir, have the price.
not increased within these four
months? Mo you think that we can

go on keeping these backward areas
backward and we will not create
new infrastructure, nev railway lines
and new irrigation pc :ntiality? On
the other hand, Sir, what are we
doing? We are taking the poor
people. 1t might be argued that we
are having additional excise on bidis.
Bidi-smoking is not good. But this is
the common need of the poorest man
Bidi is nat consumed by the richer
sections of the society. Sir, if we
read the reports of various commit-
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tees, we shall see what the incidence
of taxation is. A small pie at the
Centraj level or one rupee per thou-
sand might be a very uneventful
taxation. But whey we go to the
bottom, it creates certain problems,
the incidence is hundred timeg more
on the commopn man, Not only that,
Sir. Any taxation levied at any stage
creates different repercussions in the
price structure of the country at the
bottom level. Coming to the other
point, Sir what is the incidence of
taxation in India? Unfortunately, Sir,
not that our friends on the other
side are to be blamed. Here we are
thinking of the country and no ques-
tion of parties comes here. Sir, when
a commoyn taxpayer pays one rupee,
he gets from the Government a
benefit of 50 to 60 paise. So, again
we touch the poor man. So, where
do we stand now? Is the common
man not bewildered? And this is the
fundamental point.

Then, Sir, there are many discour-
se in the parliamentary  debates.
Different statements have beep made
by the hon. Ministers. Regarding
exports, the hon. Finance Minister
said that we should give preference
to the engineering industries and that
they must be given encouragement in
the export promotion. But, the hon.
Commerce Minister said that this
should not be at the cost of the home
consumption. Then the third thing is
that hon. Home Minister said some-
thing to the effect that big indus-
trialists must be permitted to export
and small scale and cottage indusries
should cater to home consumption.
Sir, does this not lead to confusion?
I humbly say that we must have a
long strategy on these issues. Has
the Government laid down its funda-
mental policy on this?

Then, coming to another important
aspect, Sir, fiscal policies as such are
inter-linked with the social deve.
lopment of the common man, But, Sir,
have we not seen how the Harijans
and other backward classes have been
neglected? Have the atrocities not
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been committed against them? Not
only that. The facilities on the econo-
mic front given by the past Govern-
ment also seem to be eroded. Sir,
we have heard about the Belchi inci-
dent in this House. It was one of the
worst happenings. There the people
were brutally assaulted and there
was a delay ip the arrival of the
police. When the first report came,
we were informed ip the House that
the incident took place between two
gangsterg as if it was like the events
that take place in New York where
underground gamblers and gangsters
fight with each other. The point is
that the common man has been dep-
rived of his right. And, what has
happened in Andhra Pradesh? It came
in the pewspapers. The surplus loans
which were distributed to the poor
Harijans were taken away by rich
landlords. Only a small number of
incidents comes to the newspapers.
Many things are happening in this
country. The poorer sections suffer a
lot. They are at cross-roads, They
think whether their property, their
life is safe or not. We will not con-
sider it very seriously. Does it not
affect the economic development of
the country as a whole? Wha
is the progressivé policy for the
benefil of the common man, for the
benefit of the poor man? Why has
this House brought an amendment ir
the clause meant for the merger ol
sick unitg with healthy unitg? It ha
been done to ensure that the worker
interest is protected. Is it not ouw
common goal in our new social ideo
logy that workers must participate ir
management? Does this Governmen
believe it or not? They must clarify
it. It is a very fundamental questior
because it creates a sense of owner
ship in the minds of the worker:
which results in greater production
Can you think that -without thes:
things we can move on the right path
These are the questions which art
looming large on the horizon of ou
country.

Now, it is not a question of blam
ing this party or that party. What i
the report of the I1.L.O. the Interna
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tional Labour Organisaion on the
question of our changing fiscal poli-
cies. An analysis made by the LL.O.
shows that while average labour
intensity of the private corporate
sector in India has declined industries
with lower than average labour inten-
sity have enjoyed considerably larger
relief in tax incidence than industries
with higher than average labour in-
tensity. Fiscal measures which can
be expected to change this situation,
which can be of help in a pro-labour
policy include, complete withdrawal
of all fiscal incentives relateq to the
employment of capital. Sir, an
answer had been given in the Lok
Sabha which I read in the newspaper,
wherein it had been stated that it was
done because the Government wanted
ithe units to be more productive. What
do you mean by productiveness?
There are many sick mills. They are
no longer economic because of the
new technique evolved. Let us take
the case of jute mills, which the hon.
Members have been discussing for a
very long time. The cotton mills are
the mills which employ a very large
labour force. Can we not do a simple
thing for them? When we merge
sick units with bigger industries, shall
we forget the poor workers who have
worked for the whole of their lives
for the survival of these industries.?
Not only that. If jute industry is not
protected by the Government and
naturally not nationalised if it is sick,
what is going to happen? We cannot
always think of transferring sick units
to other industries. If we do that we
do not see the common good of the
labour and the cultivator.

Sir, we can see from the proceed-
ings of this House and the other House
that many hon. Members have obser-
ved that when the Commerce Minister
visited West Bengal he told the indus-
trialists that there should be no re-
trenchment, but no heed was  paid
to him and retrenchment is continuing
in the jute mills. So, is it not right for
the hon. Members of the House to say
that whenever the merger of a sick
unit with healthy unit is proposed,
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there should be a social rule or philo-
sophy followed whereby the rights of
the labour force of the sick unit should
be protected.

Now, coming to the next point, you
can see that the prices are rising.
What are the steps that are being
taken to see that all the promises are
fulfilled? Talks alone will not help
us to Kkeep the prices down. There
must be a definite policy and it must
be tangibly shown to the people that
rise in prices has been checked.
Without that nobody is going to
believe the speeches. So, what we
want is that the fiscal policy should
be suitably adapted to the philosophy
of just and equitable economic and
social order. You cannot only say
that deficit financing will help curb
inflation, we are trying to balance the
budget and we are trying f{o have a
new levy of fees. Ullimately the in-
cidence of these new feeg will fall on
the poor people. They will be much
more affected by the price structure,
Of course, I agree that we have to
resort to a cerain amount of deficit
financing if we want to develop
backward areas. We cannot solve this
problem without resorting to it. So,
while supporting this Appropriation
Bill, I would like to say that this
country is heading for a confusion.
The fiscal policies which we are now
following are going to create new
problems in the social and economic
order which we were following in the
past. So, it is necessary that not only
the Finance Minister, but also his
other colleagues should consider and
declare their respective policies so that
a new idea, a clear idea, is followed
in this country, which will be helpful
for the improvement of the economic
condition of this country.

Then, coming to the other problem,
Sir, as you know the greatest pro-
blem in India is the problem of un-
employment., How are we going to
solve the problem of unemployment.
It is related very much to the fiscal
policies also. Sir, as you know, in
the past it was said that young edu-
cated men, unemployed people should’
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have financial help from commercial
banks ang other places for self-sus-
taining growth. What is happening
aboul that? We are completely in the
dark. Many commercial banks start-
ed setting up new branches anr they
started giving help to poor drivers to
own taxis and start other industries.
But now it is not so. Now they
want some clear dirr:tions from the
Centre. It can neves be expected that
institutions serving the richer sections
will support poorer sections. As a
result of this, there has been  un-
employment and the poor has become
poorer. It is nearly to the tune of
five million people unemployed téday
which may be raised to 6.5 million in
coming. decade. Thus, we are facing
a giant problem. We have to consider
it very seriously.

Then. coming also to fiscal policies
followed, we have allowed certain
investment allowance. I humbly sub-
mit before you, Sir, that it is only the
richer sections of the society, the big
industrialists who will take advantage
of it. The small industry will be
benefited even if it produces certain
items which are not op tae priority
basis. We are now planning for the
sixth five-year period. We are at
cross roads. Even the honourable
Ministers differ in certain cases in
their line of approach in public utter-
ances. Whatever we may say, the
fiscal measure as a whole is more for
the market economy than subsistence
economy which is more important in
this country. We cannot ignore peo-
ple who live Dbelow poverty line.
Richer sections are getting more bene-
fits and the poorer sections do not get
concessions. We think of having
more capital-intensive industries but
We do not think of the poor manufac-
turers who manufacture in his house.
Not only this, there is the question
By levying a tax
on bidi, the Central Government may
not be able to collect much but the
mncidence of this levy will certainly be
felt in greater proportion by the poor
people. It is at the cost of the poor

[ RAJYA SABHA |

Bill, 1977 224
man that the Government may raise
a certain amount by this levy, In fact,
we need other methods to raise resour-
ces... .

MR. DEPUTY CHAIRMAN; Pleasg_
be brief.

SHRI SANTOSH KUMAR SAHU:
So, my humble submission is that we
cannot go on like this saying that the
past Government did some mischief.
We have emerged out a clear perspec-
tion of our economic and social order.
We cannot bifurcate these two things.
The poor people’s economic develop-
ment also depends upon the social
order that we visualise. Now, it must
be pointed out in clear lines by the
Government otherwise, this country
will plunge more into darkness. With
pains in my heart I have to say that
the poor people, the Harijans, the
Adivasis, the backward people in
backward areas have not been looked
after as much as they were cared Ior
by the Previous Government. This
Government is yet to give a clear,
policy. They must come out with im-
plicit and explicit clarification as to
what is their view and what is their
philosophy. They will say that some
Assembly Committee or some other
committee is sitting. The country will
not wait for long. We must be told
what their policy is and what their
philosophy is. Let us not try to have
a negative attitude. This Govern-’
ment, up till now has tended-towards’
right of the centre. As an under-
developed counfry, we cannot have
the luxury of going towards the right.

With these words, Sir, T think the
Government will come out with clear
and implicit policy to be pursued on
the economic ang social development
of the country. Thank you.

SHRI BHUPESH GUPTA (West
Bengal): Sir, I should like to start on
a few issues in connection with the
debate on his Appropriation Bill.
Since our friend, Mr. Charan Singh, is
here, may I start with him? Sir, the
Government is committed to releasmg
the political prisoners.
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. THE MINISTER OF HOME AFFA-
IRS (SHRI CHARAN SINGH): 1
think I am not proving provocative to
you. . .

SHRI BHUPESH GUPTA: ... and
steps are being taken in some States,
though not satisfactorily, in that direc-
tion. As far as West Bengal is con-
cerned, many have been released but
some could not be released, like Naxa-
lite prisoners, like Ashim Chatterjee,
Kanu Sanyal and others. This is be-
cause cases are pending in  other
States against them. I would ask the
Central Government and Mr. Charan
Singh in particular, to help in this
matter, in persuading the States to
withdraw the cases in consonance with
the policy which is bring pursued by
the West Bengal Gc¢ ernment, The
West Bengal Govern.nent has adopted
a very broad and forthright policy in
this matter as far as I can see. But
they have been handicapped by the
fact that some of these people, Naxa-
lites and others, have got cases pend-
ing against them for years in the
courts of other States. I hope  his
intervention will be available, not with
a view to interfere with the affairs of
the State, but to help in the process
of release of all these political pri-
soners.

Sir, many Commissions of Inquiry
have been appointed, some by the
Centre and others by the States, We
read in the newspapers that some kind
of a conflict is developing between the
Commissions of Inquiry appointed by
the Centre and those appointed by the
States. Currently, we are reading
something about the controversies that
have arisen in regard to the Commis-
sions of Inquiry that have been ap-
pointed in Karnataka and in Andhra
Pradesh, This should also be sorted
out and settled. This ig one thing I
would suggest. In this connection,
Sir, I bring to his notice a very in-
teresting memorandum which was sub-
mitted by the Executive Committee of
the IPS Officers’ Association to the
Chief Minister of West Bengal.
This has not been published. Some-
how, 1 had come across the document.
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There, the Police Officers’ Association,
the IPS’ Officers’ Association, says
something in regard to the appoint.
ment of a Commission of Inquiry.
Welcoming the decision of the State
Government to appoint g Commission
of Inquiry. the memorandum goes on
to say—I quote:

“In the genetal condemnation of
the police which followed in the
wake of the withdrawal of the
Emergency, the basic fact has been
all too often lost sight of thai the
police is a part, and a subservient
part at that, of the general adminis~
tration structure and the actions of
the police cannot be regarded in is-
olation from the motives and de~
signs of the political powers that
be transmitted at least at the State
and district level through the gen-
eral administration.”

Then, it goes on the say—this is a
very important point—which concerns
the Al India Services—I quote:

“The foregoing consideration br-
ing us directly to a point which has
been exercising the minds of the
members of the Association for a
long fime—the question of the inw-
dependence and status of the police
revealed at the district level in the
relationship of the Superintendent
of Police to the District Magistrate
and at the State level of the Ins-
pector—Generd of Police to the
Home Department.”

- v )

Then, the Association says that it 1s
preparing a document on it. This is
a very interesting thing. The IPS
Officers’ Association in West Bengal
is trying to make out a case, and
understandably so, that whatever had
happened was largely due to the poli-
tical direction and guidance from the
Government. This is the suggestion.
Whereas the police officials should not
be allowed to go scot-free, the Minis~
ters responsible should also be ques=
tioned on how the police officials bee
haved. Here, we should, 1 think, take
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a little interest in it.
should interfere with the adminis-
tration of the Btate. But it should not
Appear as if the Ministerial responsibi-
lity for the crimes, tortures, excessas
and other things, js being jgnored by
us. It should not happen. But at the
same time, to my surprise, this mem-
corandum by the IPS Officers’ Associa-
tion does not name any policy offici-
_als in West Bengal belonging to the
IPS cadre who have been responsible
for the excesses, killings and s0 on.
They should have done it. But they
have not done it. 1 have given the
names and particulars of those peu-
ple who have committed crimes dur-
ing the emergency and before the cm-
ergency. . Mr. Charan Singh should
know that the point I raised there re-
lated to what happened before the
emergency from 1970"to 1974 or so.
This I am dealing with.

Not that we

DR. RAJAT KUMAR CHAKRA-
BARTI (West Bengal): What about
people in the administration, sub-
ordinate to I.A.S.?

SHRI BHUPESH GUPTA. He can-
not deal with that perhaps.

DR. RAJAT KUMAR CHAKRA-
BARTI: You are neglecting them who
have an equal responsibility...(In-
terruptions) .

SHRI BRUPESH GUPTA: There-
fore, this has to be gone into. The
memorandum is quite interesting. I
would ask the Chief Minister of West
Bengal. if I may say so, and if Mr,
Ramaffiurti permits, that this memor-
andum should be published, so that
the people should know that the police
is trying to put the blame on the
Ministers and Ministers are trying to
put the blame on the police. We
would like the blame to be correcily
apportioned. Neither the Ministers
nor the police men responsible for all
that happened in West Bengal should
be spared. That is one thing, Sir.

Then Sir, we wanted a statement
by the Prime Minister as to what
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happened. With a lot of fanfare the
Chief Ministers’ Conference tock
place. It seems that a mountain of
talk has produced a mouse of result.

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
What has this to do with the Appro-
priation Bill. This is not an ‘Appro-
priation of Blames Bill’... (Interrup-

_ tions),

SHRI BHUPESH GUPTA:. This is
what I find. Nothing much has come,
except that we are tould that the pub-
lic distribution system has been agre-
ed upon and would come into opera-
tion after Mr. Dharia has finalised
the scheme, everything has been pro-
cessed and the Planning Commission
has gone through it. By that time
what will happen, we do nof know.

Now. Sir, at that Conference many
other things were discussed. What
about the bonus issue? The session
is going to end. The bonus cut is not
being restored. The Government is
committed to it. Many of you are
committed to it. You are committed
to the restoration of the bonus cut of
8.33 per cent. It was given by an Act
of Parliament in 1973. Arbitrarily,
an Ordinance was issued in Septem-
ber 1975 to take away that right to
bonus. You yourself in your Janata
manifesto have said this. Then what
is the difficulty in restoring YTonus?
Sir, festivals are coming in West
Bengal—Puja and others. Festivals
are coming in other places also. [t
must be done here and now. OCther-
wise, Sir, there will be agitations, de-
monstrations and strikes. Everything
will be absolutely legitimate. The
right of the working class has heen
taken away. You are committed to
restore it. That you are not doing.
But any action in defence of the rights
and gains of the working people is
not only legitimate but it is honour-
able also. That is what I say. We -
find nothing and no decision taken
about this in the Chief Ministers’ Con-
ference. We are surprised, I am glad

e
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that nobody in the Chief Minis-
ter’'s Conference recommended the
use of MISA even for economic offen-
ces. None. What happens? Why 1s
the Bill not being brought. You
strengthen the Essential Commodities
Act and other measures to deal with
economic offences. But the MISA
should be repealed. Mr. Charan
Singh told in this House that the MISA
would be repealed. He should bring
the Bill before we go. Other things
are coming. Many things are coming.
But not this Bill. Why? Explain this
conduct, You say that you have ap-
pointed a committee. What is the
committee doing? We are entitled to
krow this, What is the progress of the
working of that committee? There 1s
no need for a committee, Never did
I hear that a committee is going into
, the question of repeal of a measure. To
repeal a measure is very simple. You
can do it easily. It was brought in
1969 when the Indira Gandhi Govern-
ment did not have the majority and
we insisted that unless the Preventive
Detention Act was allowed to lapse
we would vote against the Govern-
ment. It went in a day. I am not
threatening you because of any majo-
;'rity. But why should it not be
brought to honour vour own pledge
to the people? Mr. Chandra Shekhar,
even today’s papers say, is against it.
All of you are against it. Why should
MISA remain? So, 1 urge upon the
Government to take thig step imme-
djately.

-1

Sir, then the question of Centre-
State relationg has come up. I think
the matter should be gone into and
it should ke diseussed. I would urge
upon Mr, Charan Singh and the
Prime Minister to discuss this matter,
We-have a new set-up, 2 new situa.
tion and the question has come up
from a number of States. And I do
hope that it would be done in a pro-
per, democratic mianner through mutu-
al consultation. The States do require
more economic powers and they also
require to be strengthened.
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Mr, Morarji Desai has said that the
States should be strengthened and the
Centre should be strengthened. I
agree, We want the principle of unity
in diversity to be given flesh and
blood at both the ends—at the Centre
and in the States, We are for streng-
thening the basic unity of the coun-
try. We want to see that the States
are also strengthened and they have
their legitimate due and rights. There-
fore, there should be a discussion.
Tamil Nadu has raised it; Kerala issue
has come up; West Bengal has raised
it. Other States have also raised .
Here is the time for the Government
to take the initiative in this matter
and see what changes are needed,
Finance Commission is not enough
and nothing much will happen. It
seems the Government wants to go
ahead with prohibition and all that
very speedily. But these are other
questions. The Centre-State rela-
tionship is a very urgent issue.

Then, Sir, in regard to Delhi I have
said—and I repeat it again—that Delhi
people are jusfified in their demand
that they should have a Legislative
Assembly and a fully responsible
government. Here in Delhi the mul-
tiplicity of authority is working to
the detriment of the interests of the
people of Delhi. Therefore, 1 fully
support the demand which has deen
voiced, among others, by our varty
in Delhi in a resolution...(Time-bell
rings)...I am just finishing. Surpri-
singly enough, Mr. Kedar Nath Sahnij,
who is the Chief Executive Councillor
of Delhi, and who, before the elec-
tions, gave the pledge that he stood
for a full Legislative Assembly for
Delhi and a responsible Government,
now seems to be falling in line with
Mr. Charan Singh and going back on
the pledge that he gave during the
elections, So, this question shouid
engage the attention of the Govern-
ment. Delhi is certainly entitled to
have their demand met for a Legisla-
tive Assembly and for a responsible
Government.
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Then, the question of Haryana's
capital is also hanging fire. That should
also be settled in a proper manner,
Here, Sir, 1 should like to say that 1
don’t know why the P & T Depart-
ment, for example, is trying to bring
in the cross-bar system again. They
seem to be placing an order for the
cross-bar equipment. They want to
import this equipment from the Iip-
pon Electric Company in Japan. This
matter has been discussed in this
House and the other House., The
cross-bar system was foundg not suit-
able for our country. Much was said
here and in the other House. And
now we find that this Governmant is
placing an order for the cross-bar
system for about 30,000 lines and so
on. I must say what is happening.

It does appear that the Secretary,
Communications, has had a long-
standing personal relation with the
Nippon Electric Company for several
years and, some how or other, he
seems to be interested in helping this
Nippon Electric Company of Japan.
This matter should be investigated as
to why it should happen when the
Houses and the Government have re-
jected this cross-bar system. Sir, I
demand that the cross-bar system may
not be introduced. Even in Japan, it
is being given up. The company has
cut down production because, it is not
suitable in Japan. Now we find the
Government of India is placing a new
order for the import of the cross-bar
system. The Finance Minister should
no sanction any money. He shouid
put a stop to it and cancel the order
that has been placed. Here, Sir, is
another thing and that will be discus-
ed tomorrow. But, for hon. Mem-
bers’ information I will just read out
from the While Paper about the con-
duct of the FHollse which concerns us.
On page 29 the White Paper says:—

“All these guidelines were framed
with the approval of the Minister
- of T & B. He wrofe to Shri Raghu
z Ramiah on January 1. 1976 to ob-
tain clearance of the Speaker of
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the Lok Sabha and the Chairman
of the Rajya Sabha to pre-censor-
ship. ‘There is nothing available
to show what happened thereafter.
Shortly afterwards, a room in
Parliament House was set aside for
this purpose.”

Now, Sir, you see how we feel. A

room in Parliament House was set

aside for censoring our utterances.

They did it. We brought it to the notice

of the House from time to time. No-

thing happened. I woulg like to
know from the appropriate authority

—whoever is there—what the speaker

and our Chairman said. Was any

clearance given? If any clearance
was not given and if Mr. Raghu

Ramiah or anybody had created the

impression as if he had got the clear-

ance from the Chairman and Speaker,
he and other Ministers concerned,—
the authorities concerned—haq defi-
nitely committed a gross breach o©f
privilege and even contempt of the

House. Sir, I should like—on the

verification of the fact from the Spea-

ker and the Chairman—the matter 10

he considered as to whether we should

bring in a privilege motion against

Mr. Raghu Ramiah, Mr., Shukla and

others who evidently, according to it

had violated the privilege of the

House. (Time bell rings.)

Sir, before I sit down, Mr. Charan
Singh is both interesting and a little
provocative, He always tells me
what I did when T raise all these
questions.

PROF. MADHU DANDAVATE: If
you don’t mind, I would just like to
seek some information. It is very
good that you are demanding that a
breach of privilege issue should he
raised. I just want to know for my
information because then I was not in
this House and that House also, Dur-
ing the emergency, dig anybody try
to raise the breach of privilege issue?

SHRI BHUPESH GUPTA: I am
very glad. Prof. Dandavate is always
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very helpfu_I to me and I congratulate
him. Here are the proceedings.

PROF MADHU DANDAVATE, Ycu
raised it, I know,

SHRI BHUPESH GUPTA: Every-
day we raised, every day we went to
the Chamber to protest. Mr, Raghu
Ramiah called a meeting. We pro-
tested against it to the Speaker—at
every point. We -know that we had
some differences but on this I don’t
think Prof. Madhy Dandavate and I
differ. These are there. These are
testimoney to our bona fides in this
matter. The proceedings of Parlia-
ment—the fingerprints of the culprit
Bhupesh Gupta ang other Communisis
—are there. Sir, nothing wag listen-
ed to. T

SHRI CHARAN SINGH:; The coun-
try is interested in knowing—just like
his speeches and going into the Cham-
ber. etc.,—whether the Communist
Party continued to co-operate with the
Congress. ..

SHRI BHUPESH GUPTA: That is
why I wanted to enter into a little
dialogue with Charan Singhji there
because he is so amusing. Charan
Singhji every day says such thing ke-
cause that seems to be his only talk-
ing point. Did we join the Govern-
ment in U.P.? We did not join, Did
we commit a crime then? We did not
join that Government there, There
we were in the Opposition. Yes, in
certain matterS we did support—in
foreign policy and certain other
things also; you can say. You can
even say we supported the emergency
but, Mr. Charan Singh, we fought all
excesses. May I ask him now, since
he has always been asking me...

SHRI CHARAN SINGH: Not only
that. You voted with the Congreqs
That is the point,

SHRI BHUPESH GUPTA: Mr.
Charan Singh, you were not here.

(Interruptions)
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SHRI JAGJIT SINGH ANAND:
(Punjab): He was ignoramé bLecause
he was not here.

. e

i

" SHR1I BHUPESH GUPTA: Mr.
Charan Singh, you were not here.
Sir, I am glad that Mr, Charan Singh
always provides enlivening things for
thlS debate

S as e
. ’ij:"‘)r n.-,

You were not here. May I ask you
Mr. Charan Singh, when had

3 P.M. been in the Uttar Pradesh
Assembly, did you utter a

word against the excesses com-
mitted, against the Naxalite killings
between 1970 and 1975 till April and
May. In June you were not there. Ig
there anything in the proceedings
there to give an answer to these
question?. .. (Inferruptions). You did
not... (Interruptions). I say this
because you only invite such remarks,

PROF. MADHU DANDAVATE: Do
you try to settle thaf account by sup-
porting that fraud of Emergency? Is
that your contention to try to support
the fraud of Emergency?

SHRI BHUPESH GUPTA: Mr.
Charan Singh asks us what we did.
You know very well. As regards our
stand on Emergency, that we can dis-
cuss later. You can condemn us, if
you like; you can praise ug, if you
like. That is for you to decide. But,
what I am saying is: Who had putup a
threat to democracy? Who had decid-
ed that things will be settled by bul-
lets? From Lucknow and other plac=
les, who had put that threat? And
who incited the kind of action that
you catch hold of MLAs and wmake
them at gun point resign? Was it
democracy? Mr. Charan Singh is
fortunate enough. He was not in jail

for long. He came out soon. 1 was
happy that he had come out. After
all, he is my old friend. But, when

he came out,”did He utter a word
against the excesses against the wor-
kers, excesses against the Naxalites
and others? Never did he make a
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‘demand that bonus shoulg be restor-
ed. Never did Te do that....(Inler-
ruptions). I was very much inter-
ested t6 Know his speech. Mr, Charan
Singh may correct me if I am wrong.
Now, Mr, Charan Singh, I think we
should come to a gentleman’s agree-
ment—Mr. Charan Singh and myself.
The esteemed Home Minister of the
country lives in such a glass tower—
such a vulnerable glass tower. Out
of the 30 years of Congress misrule,
Prof. Madhu Dandavate, almost for
25 years he was with it. He has been
the Chief Minister of Uttar Pradesh
and waat not, "1 was not a Minister.
T have been gitting here, here and
here—these three places. But you
were there for 30 years. So let us not
go into that. Therefore, I tell you. . .
(Interruptions). Mr. Charan Singh,
being in such a glass tower, should
not throw too many stones at others
all the time. It is not wise for you,
. Mr. Charan Singh. That is all I
~would say. Sir, it is all right, Mr.
Charan Singh, the Home Minister of
the countfy, has understood me. I
have given some constructive sugges-
tions, and so om.

Again, T give a note of warning to
our friend Mr. H. M. Patel. Up to
now he has not yet formed the Coun-
sultative Committee for Finance. I
have been a member of that Com-
mittee ever since I came here; others
are also there, Why has he not for-
med it so far? And I think what-
ever our friend Mr. George Fernandes

- may say, or others may say, he seems
to be deag settled with the business
of offering concessions after conces-
sions to monopoly capital. Well, that

*is a very ominous symptom, as far as

7 this Government is concerned. Sir,
I do not wish to say anything more.

" I have given some very good sugges-

* tiong and have brought certain facts
to light. We also find “hat some re-
tired ICS officers are being brought in

! to occupy new posts; and some of
these retired men have been connect-
ed with big business houses. That

. is also disturbing us a little. One of
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them—I am not giving out the name—
has been connected after retirement
as ICS with a multi-national corpora.
tion. So, Sir, all these things are
happening, The Peace Corps is also
coming here, So many things you are
doing now. The Finance Minister is
a mjld-mannered man, does speak
very softly, does not get agitated like
my friend, Shri Charan Singh, does
not believe in politicking all the time,
but he seems to have g réal mer-
cantile approach on the whole subject,
going full-steam ahead, giving con-
cessions galore to the monopoly capi-
tal to their hearf’s content. Sir, I
protest against this abject surrender
and sell out of national interest to
the monopoly capital.

MR. DEPUTY CHAIRMAN: We
have already exceeded the time allott-
ed to this Bill, Only one more speaker
remains.

SHRI L. G. HAVANUR (Karna-
taka): Sir, in this august House, [
feel that I am one of the youngest
men. Though I took the oath on the
21st, T made a very brief speech on
the appointment of the Civil Rights
Commission, and subsequently I was
eager to make a speech on the work-
ing of the judiciary. There have
been.... X
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SHRI L, G. HAVANUR: The salari-
es of the Judges of the Supreme
Court are paid out of the Consolidat-
ed Fund of the Union, and the con-
stitution and organisation of the
Supreme Court and the High Courts
are under the control of the Ceniral
Government. We will discuss today
about the appointment of the Lok Pal
who would have powers to go into
the allegations of misuse of power or
allegations of corruption made against
the Members of Parliament, the Prime
Minister "and the Chief Ministers of
the States. But I do not find any
such provision being made to go into
the allegations of favouritism, nepo-
tism or casteism against the Judges
of the Supreme Court and the Judges
of the High Courts. In India, as else-
where, we regard the courts of law
as temples, and the Judges as the
high priests. We expect that the
courts should be surrounded by an
atmosphere of solemnity, We are
treating the courts with greater re-
verance and awe than Parliament,
though it is Parliament which is ex-
presive of the supreme will of the
people. Our ParIiament, represent-
ing the whole nation, has given the
Judges the highest prestige and power.
‘We pay them the highest respect. We
address them in the most reverential
manner. We approach and address
the Judges with the utmost humility
angd submissiveness. All these things
indicate the highest esteem in which
we hold the judiciary and the Judges.
All these things also indicate that we,
constituting the Parliament, subordi-
nated a part of our soveréigrnty to the
Judges and the judiciary, We have
given the Judges wide and unfeterred
powers and have surrendered our-
selves even at the risk of becoming

. victims of judicial displeasure and

condemnation. We have abrogated
certain of our powers or delegated a
part of our sovereignty to the judges
in the hope that they would act and
wield their power in g fair and judici-
ous manner, without taking sides
with political parties or individuals.
They are expectéd to be impartial to
be weurthy of the confideficé we have

L3 AUG. 1977 ]

Bill, 1977 238

reposed in them. We have given a
judge, either of the Supreme Court
or of the HIER Couif, the power to
issue prerogative writs against any
authority and in some instances,
against individuals also. The judge
automatically receives the highest
title of “Lordship”, though it is not
recognished by law. Judges are the
arbiters of disputes betwen the Parlia-
ment and the people, between the
people and the executive, and so they
should not create or enter into any
public controversy. They should im-
pose restrictions upon themselves. But
a feeling has grown in the recent
months that there has been,a decline
in the calibre of some judges of the
Supreme Court and of the High Courts.
The British judges, and till recently
the Indian judges, had maintained, as a
rule, a tradition of isolation and aio-
ofness. Of lafe. some judges have
reached an extreme position in the
other direction, We hear of instanc-
es where a Supreme Court judge 1n-
volved the Acting President of India
and the Chief Justice of India in the
decision of cases. We hear of cases
where the Chief Justice of the Allaha-
bad High Court belied the allegalion
of a puisne judge of the same High
Court in a case irvolving the former
Prime Minister We hear of cases
where another judge of the Supreme
Court also introduced the name of
the former Prime Minister. And the
present Chief Justice of the Karna-
taka High Court dragged in the names
of two Minfsters alleging attempt to
influence some judges of the High
Court in a criminal case in which an-
other Minister and a Member of
Parliament were involved. In all
these cases, the utterances of some
judges have the effect of stigmatising
the President of India, the Prime
Minister of India and Ministers and
Members of Parliament. Those ac-
cusations have exposed those mem-
bers to public ridicule, contempt or
hatred and have injured their reputa-
tion. Every person has an Inherent
and absolute right to keep intact and
to enforce respect for, the reputation
of his character which he has earned@
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at immeasurable cost and long years
of struggle and sacrifice in public life,
Indeed, for men in public life, loss of
character occasions much more pain
and mental embarrasSment than the
idea of loss of life itself. Some of
the judges are playing fast and loose
with the reputation of high dignitari-
es by casting aspersions...

MR. DEPUTY CHAIRMAN: Hon.
Member, I would suggest you may not

make such observations. You c¢an

avoid it. oo

7 SHRI KALP NATH RAI (Utiar

Pradesh): Why not? e e
SHRI L. G. HAVANUR: These

things have been discussed.

- MR. DEPUTY CHAIRMAN: Let us

discuss it on a substantive motion but
not on a Bill of this nature.

PR

" SHRI KALP NATH RAI: It is his
privilege.

i

MR, DEPUTY CHAIRMAN: It is
my duty to say what his privilege is.

SHRI L. G. HAVANUR: I am coming
to the relevant portion some of the
judges are playing fast and loose with
the reputation of high dignitaries by
casting aspersions upon their character
and suggesting moral obliquity. What
is outrageous is that those judges with.
ouf ascertaining the accuracy of
facts, without disclosing .

MR. DEPUTY CHAIRMAN:. Hon.
Member, these are very general and,
I think, uncalled for observations.
Please do not make observations which
are so general and sweeping, You can
leave this topic, I would suggest,
please. You can continue but you can
leave this point. W

SHRI L. G. HAVANUR: Yes. With-
out disclosing the source of informa-
tion and violating the principles of
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natural justice they are misusing their
high station in life which is invested
with an amount of terror sufficient to
cowdown any opponent of theirs.
Those who opposed such judges have
been victimised in one way or the
other. The allegations of some of
those judges against the other judges
and the political administrators, if
true, tend to interfere with the course
of justice and thus constitute an cf-
fence of contempt of court, But no
proceedings have been instituted agai.
nst anybody. The necessary inference
that can be drawn is that those alie-
gations of interference are not true.
Take the case of the present Chief
Justice of Karanataka...

MR. DEPUTY CHAIRMAN: You

are passing judgements here, I do
not know of what nature, I do nct
think you should proceed in this man-
ner. R A W . -
" SHRI L. G. HAVANUR: I want to
make out a case of impeachment
against the present Karnataka Chief
Justice. ..

MR, DEPUTY CHAIRMAN; They
are very vague and general in nature.

SHRII L. G. HAVANUR: No, these
are facts.

MR. DEPUTY CHAIRMAN: No,
they are not facts.

SHRI L, G. HAVANUR: These are
facts .

MR. DEPUTY CHAIRMAN: No,
please. I will not allow like this. 1 re-
quest you, you may drop the subject.
It you want to continue, take some
other topic, otherwise, I will close the
debate at this stage.

SHRI 1. G. HAVANUR: My sub-
mission is yesterday, I listened to the
discussion in the Lok Sabha where
the Minister of law and Justice had
discussed this very subject. Even on
the 16th June the same topic was dis-
cussed in that Lok Sabha. I went
through the proceedings .
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MR. DEPUTY CHAIRMAN: Let us
djscuss it as a subject, but not make
general and vague observations of this
nature, (Interruptions) Order, please.
If you have nothing to say on the Bill
here, then 1 will call ‘the Fmance Ml-
nister to reply. S e e me aaeas

SHRI L. G. HAVANUR: On the
25th of last month a written ststement
of the Minister of Law and Justice
was placed here relating to the con-
duct of the Chief Justice of the High
Court and two Ministers. My submis.
sion is the absence of law providing
for the manner in which judges
should conduct themselves hag given
scope for judges to come out publicly
and make irrelevant and sometimes
jirresponsible utterances...

MR. DEPUTY CHAIRMAN: There-
fore, the Member can raise a discus-
sion on that. It is within the Rules. I
am not debarring discussien. But at
this time we have no notice and
Government have no nolice, To make
such observationg against the judiciary
is not proper at this stage. If wyou
have nothing to say on the Blil, T am
calling the Finance Minister, Finance
Minister, please.

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): Mr. Deputy Chairman,
the question that we were cons'der-
ing was demands for excess grants
relating to the year 1974.75 voted by
the Lok Sabha on the 25th July 1977
ang the expenditure charged on the
Consolidated Fund of India in excess
of the sanctioned appropriations for
that year. The reasons which led to
the excesses have been explained in
the footnotes below z2ach Demand or
Appropriation in the parrphlet circu-
Iated to the honourable Members on
the 16th June 1977 and summarised...

SHRI BHUPESH GUPTA: Sir, the
honourable Minister ig reading out
his speech. Obviously it is a speech
written before we spoke. Is he reply-
ing to the debate? The writer »f the
speech did not know what we would
be speaking here...
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SHR1 H. M. PATEL: The honoura-
ble Member spoke not one word on
the subject.matter that was brought
before the House and 1 had to tell him
to enlighten him as well as other
Members of the House what the sub-
ject-matter was which I had brought
before the House. Al] that I can say
is that none of the Members made any
suggestion with reference to this meo.
tion ang I would, therefore, agk that
the Appropriation Bill be approved.

SHRI BHUPESH GUPTA: No, on

a point of order, This is again bag
The Rule is this.. . N

SHRI H. M. PATEL: I will not
yield. Mr, Deputy Chairman, ! am not
going to yield.

SHRI
Rule is...

BHUPESH GUPTA: The

SHRI H. M. PATEL No, I am not
yielding. . .

SHERI BHUPESH GUPTA: Then ycu.

read out. v

o

SHRI H. M, PATEL. I think I must
explain what the subject-matter of
this particular motion was. Now, the
sanctioned grants and appropriations
revealed in the annual Appropriaticn
Acts are first scrutinised in the Public
Accounts Commitee and it is only
thereafter that it comes before this
House. And in this case the various
items of excesg expenditure during
1974.75 were scrutinised by the Public
Accounts Committee, Fifth Lok Sabha
who in their 227th report recommend-
ed regularisation of the excess expen-
diture, The excess experditure during
1974-75 amounted to Rs. 248.56 crores
spread over 24 grants and one appro.
priation. Of these, three items amoun-
ting to Rs, 220.34 crores are charged
on the Consolidated Fund and the
balance excess of Rs. 28.22 crores on
the voted side. The buik of the ex-
cesses, namely, Rs, 207.4) crores in
the charged portion relates to pre-
mature cancellation of treasury bills
issued in favour of the Reserve Bank
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ad was notional having no budge.
tary impact. The rest of the excess
expenditure constituted .21 per cent
of the sanctioned granis and appro-
priations. I thought, Sir, I should give
this information to the House and it
is for this purpose that I have come
before the House. I do not propose to
say anything further. Sirce no other
.points were raised, I have no further
observationg to make.

SHRI BHUPESH GUPTA: When
we discuss the Finance Bill of that
type general issues concerning various
departments and other things are
raised and it is not strictly and tech-
nically an occassion when only finan-
cia]l matters are discussed. You know
it very well. The normal practice is
that the Government or the Finance
Minister, in particular, says some-
-thing. At least he should have said
‘that these wil] be considered or
brought to the notice of the Govern-

ment.  Sometimes other Ministers
intervene, The Home Minister was
present and he could have inter-
vened

PROF. MADHU DANDAVATE: He
‘has come for some other Motion.

SHRI BHUPESH GUPTA: Nothing
lixe that was done. It is very difficult
to deal with Shri H. M. Patel. Nothing
can provoke him and he goes on giv-
ir.g concession after concession to
monopolists.

SHRI HARSH DEO MALAVIYA
(Uttar Pradesh): Normally, when
there is a debate in the House the hon,
Minister takeg note of what we say
and refers to them while replying to
the debate. Last time on the Finance
Bil] also we ‘howled’ for three days.
It was just a ‘howl’ for him. In the end
he came with a written speech in
which he covered only the points
raised by Shri Pranab Mukherjee. In
the course of his spezcn a* least he
would have referred to Shri Pranab
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Mukherjee by name three dozen times.
This courtesy may kindly be given to
others in this House. At least kindly
touch upon the points raised by us.
We are simply shouting for nothing.

SHRI H. M. PATEL: T shall touch
upon what the hon. Membars say the
day when they speak relevantely on
the subject,

SHRI BHUPESH GUPIA‘ 1 refer-
red to the consultative committee. He
did not reply to it.

DR. RAMKRIPAL SINHA (Bihar):
This Appropriation Bill relateg to
three years back. What is there to
reply to?

MR. DEPUTY CHAIRMAN: He
wants at least the names to be men-
tiuned. The question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meat the amounts
spent on certain services during the
financial year ended on the 31st day
of March, 1975, in excess of the
amounts granted for those services
and for that year, as passed by the
Lok Sabha, be taken ino considera-
tion.” S

/

The motion was adopted,

MR. DEPUTY CHAIRMAN: We
shall now take up clause by clause
consideration of the Bill,

Clauses 2 and 3 and the Schedule
were added to the Bill, Clause 1, the
Enacting Formula, and the Title were
added to the Bill.

SHRI H. M. PATEL: Sir, I move:

“That the Bil] be returned.”

The question was put and the mo-
tion was adopted.



